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PART I
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS. PUNJAB
NOTIFICATION
The 12th January, 2021
No.1-Leg./2021.-The fo]lowing Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 11th day of
January, 2021, is hereby published for general information:-

THE PUNJAB (WELFARE AND SETTLEMENT OF LANDLESS,
MARGINAL AND SMALL OCCUPANT FARMERS) ALLOTMENT
OF STATE GOVERNMENT LAND ACT, 2020

(Punjab Act No. 1 of 2021)
AN
ACT

to provide as a welfare measure for allotment of land to landless. marginal

and small farmers who are in cultivating possession and occupation of
Government lands for a period of ten years or more and for protecting
Government interests of getting reasonable price for its lands and for the matters
connected therewith or incidental thereto.

BE it enacted by the Legislature of the State of Punjab in the Seventy-
first Year of the Republic of India, as follows: -

I. (1) This Act may be called the Punjab (Welfare and Settlement of Shorttitle and
Landless, Marginal and Small Occupant Farmers) Allotment of State e
Government Land Act, 2020.

(2) It shall come into force on and with effect from the date of its

publication in the Official Gazette.
2, In this Act, unless the context otherwise requires, - Definitions.
(a) "Acre" means an area of land measuring 4840 square yards;

(b) "Allotment Commissioner" means the Assistant Collector of the
First Grade under the Punjab Land Revenue Act, 1887 (Punjab
Act No. XVII of 1887) posted as Sub-Divisional Magistrate in a
Sub-Division;

(c) “Allottee” means an occupant of land to whom land has been allotted
by an order passed by the Allotment Commissioner but does not
confer right of ownership;

(d) “Appointed day™ means the first day of January, 2020;







